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THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN)- Mr. Goswami are you 
insisting on  your  resolution? 

SHRI DINESH GOSWAMI: My pomt was 
to place the problems before the House and 
the Government. I have placed them. I do not 
stand on prestige issue to out the matter to 
vote. I do not mind withdrawing it. But I hope 
the Prime Minister will  consider these 
problems. 

SHRI BHUPESH GUPTA: You see how 
reasonable we are. 

SHRI DINESH GOSWAMI: Sir, I 
withdraw the resolution. 

THE VICE-CHAIRMAN (SHRI G: 
LAKSHMANAN):    The question is: 

'That ]eave be granted    to    the mover 
to withdraw the resolution." 
The motion was adopted. 

The resolution* was, by leave, withdrawn. 
SHRI BHUPESH GUPTA: He thinks, he 

can only be reasonable aVid that I cannot 
share reasonableness. I share nig 
reasonableness. 
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THE VICE-CHAIRMAN (SHRI G. 

LAKSHMANAN): Only one minute, 
please. 
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SHRI LAKSHMANA MAHA-

PATRO (Orissa): Sir, I have only one 
question to put. This (programme will be 
of very great help if it is implemented 
properly. Everybody realises that point. 
But, Sir, on the basis of my experience in 
my State of Orissa where a good perfor-
mance has been shown, I just want to 
point out certain things to which 323 
RS—80. 

he should give good attention     and 
have them remedied. 

Sir, two things were noticed—a heavy 
buffer stock and the suffering of the 
multitude because of unemployment. These 
two things could be synchronised in such a 
way that j they could be untilised for some 
work and they could also get something. 
Therefore, Sir), though it was said at one 
time that it was a misnomer to call it 'food 
for work' because there were really people 
who were not getting the food, they do some 
work and get some food. But the scheme 
was changed as 'grain for work' because 
really it was not the food that was being 
given but it was the grain that was given for 
work. Therefore, Sir, it was changed. 
Otherwise, they were really getting food f°r 
the work that they were doing. Now, if you 
are interested to give them food, as you 
should and it is your responsibility, please 
see that this is not given to the contractor. 
Every bit of work, you have en_ i trusted for 
durable assets. But is it i true that this is 
being done here in Orissa? A lot of money 
has been wasted on throwing morum on bad 
roads which never needed the morum. A'nd 
who did it? It was the contractor. And who is 
the person through whom it wa.s done? It 
was the B.D.O. Therefore, there is the 
commission, there is the percentage and they 
will again be the persons who will be re-
porting to you. Therefore, these figures of 
mandays etc. may be correct, may be 
incorrect, but this is always correct a'nd it 
cannot be refuted that it is only these 
contractors who make money out of this 
thing and much of the grain that you have 
provided has not been really utilised on 
durable assets which was the aim of the 
scheme and which should be the object of 
the scheme also and it should be continued 
that way. 
About the minimum wages, it    is, Sir, 
known that there is no machinery as yet to 
find out whether the minimum wages are 
being    paid or not.     The implementation 
of the Minimum 



  227 Half-an-Hvur [ RAJYA SABHA ] Discussion              228 
 
[Shri Lakshmana  Mahapatro] 

Wages Act is the responsibility of the State 
Government. But there is absolutely no 
machinery to find out whether it is being 
done. What all is provided in the law is that if 
a particular contractor or any person who has 
been entrusted with a particular work by the 
Government or the BDO does not pay the 
minimum wages and it comes to the notice of 
the authorities or is proved before the 
authorities, to whom a complaint may be 
made that he does not give the minimum 
wages, he will be blacklisted. Why should he? 
When he and the contractor are hand in glove 
in all these matters? Therefore, I say that you 
have taken advantage of the big 
unemployment, of the suffering of these 
people, of the starvation of these people and 
these contractors, I tell you, are paying less 
than what was being paid earlier. Where are 
the people to go? They have no other place to 
go. There is no other work. You are interested 
in rural development. There is no durable 
asset being created. Therefore, my request is 
that since there is no machinery your 
evaluation team going and giving a report 
may get you some facts but the whole thing 
will not come to you and you are going to 
assess it on the basis of population. Sir, it is 
not the rural population. You have said very 
correctly it should not be on the basis of rural 
population only. You please just consider that 
it should be on the basis of agricultural 
labourer percentage which you get in the 
census. You have got the 1971 census as your 
basis and that will show you the position in 
Orissa as far as you want to give 7.5 lakh 
tonnes on the basis of population. On the 
performance basis also you can give. But it 
should not merely be on the basis of 
population, rural population. It should be on 
the basis of rural work force, i.e., the 
agricultural labour, and for that purpose you 
also please see that the needy people do get 
employment and for that purpose you direct 
the State Governments to  ask 

 
their subordinate officers to prepare lists of 
persons who are in such distress state. They 
have not identified them as yet. They give it 
to anybody. The contractor employs only 
those persons who are in his muster rolls. 
Therefore, these are things which if you d0 
not do, such a good scheme, which has 
gained s° much of popularity, will bri'ng 
discredit to the Government later. These are 
all the things which I want to bring to his 
notice and I seek his clarification on these 
matters. What would he propose to do in 
these matters, that I have  pointed  out? 

SHRI BHANu PRATAP SINGH: Sir, I 
have said it earlier isi this House and I 
reiterate that the utilisation of foodgrain 
through contractors is not at all allowed now. 
In fact, I have said that the State which uses 
contractors for getting work under this 
scheme will be debarred from this kind 0f 
help from the Central Government. 

SHRI LAKSHMANA MAHAPATRO:    
Why should the people suffer? 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN):     Please  hear  him. 

SHRI LAKSHMANA MAHAPATRO.-    
The BDO does some mischief. 

SHRI BHANU PRATAP SINGH: The 
PDO is not the contractor. (Interruptions). If 
the State Government does not function and 
does not check its officers from going beyond 
the guidelines that we have given to them, 
then of course the State Government is 
responsible for that. 
6 P.M. 

There was some special reason for the use 
of contractors m Orissa. The reason was that 
most people in Orissa consume only rice. And 
at that time, we were giving only wheat. I was 
told that in Orissa, there are not even flour 
mills, not even small power-driven chakkis 
and therefore, the workers could not make 
any use of the  wheat  that  was  being  given  
to 
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them. To meet such a situation, the State 
Government had given this permission t° the 
contractor to sell it in the cities where they 
had the flour mills and then distribute the 
wages in cash. This was brought to our notice 
and we sent a team for enquiry. We found the 
complaints substantially true a'nd we have 
warned the State Government not to allow 
that kind of transaction again. But what is like 
to help most in the proper implementation is 
that now we are able to give them rice only 
which does not require a chakki and which 
can be straightaway put in the pot on fire and 
cooked and eaten. So, the main cause for that 
mis-utilisation has been removed and I have 
myself  said  that from  time to 
time we issue guidelines to the State 
Governments and by and large I can claim 
that the scheme is being properly 
implemented. But In such a large scheme and 
under such va-raied conditions, there are 
bound to be some complaints. As soon as we 
receive those complaints, we depute our 
officeicer to go there, make enquiries and 
take corrective measures. 

MESSAGE FROM THE LOK SABHA 

The Aligarh Muslim University (Am-
endment)   Bill, 1979 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary of the Lok Sabha: 

"In accordance with the provisions of 
Rule 96 0f the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Aligarh 
Muslim University (Amendment) Bill, 
1979, as passed by Lok Sabha at its sitting 
held on the 3rd May, 1979." 

endment) Bill, 1979.. 

Sir, I lay the Bill on the Table. 

THE VICE-CHAIRMAN (SHRI G. 
LAKSHMANAN): The House stands 
adjourned till ll O'clock on Monday, the 7th 
May, 1979. 

The House then adjourned at 
three minutes past six of the clock 
till eleven of the clock on Monday, 
the 7th May,  1979. 
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